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EMIOKANT VESSELS.

Sni B A R T L E  FKE11E moved th a t 
tlio Hill “ relating tu#vessels earrving 
-Nnlivo Passengers to th e  British Colo­
nies” be referred to  a  Select Couunit- 
K  consisting of M r. Sconce, M r. 
•l'orbes, anil the Mover.

Agreed to.

y  INCOME TAX.

Mu. W IL S O N  was instruc ted  (on 
Jiia own M otion) to take th e  Bill “ for 
•iiiposing D uties oil Profits arising  from 
n'operty, Professi m s, Trades, and 
Juices” to thd G overnor-G eneral for 
Ms assent.

e m i g r a t i o n  t o  N A T \L .

Sir  B A H T L E  F R E R E  was instruct*
(on his own M otion) to  tako the 

i ’N “ relating  to  Em igration to  the 
"ntish  Colony o f N ata l” to  tho Go- 
Voruor-Genoral fur his assent.

SALE LAW .

Mn. IIA K IN G T O N  moved th a t a 
•’ommunicfttion received by him  fioin 
the (Government of tho North-YVest- 
®rn Provinces relating to  Act I  o f  1815 
,lud the He venue Salo L;nv passed lust 
y®ar, bo laid upon tho table.

Agreed to.

l ’AI’ER CURRENCY.

Mb. W IL S O N  gave notico th a t ho 
would, on Saturday, th e  28 th  Instan t, 
•novo the second reading of tho Hill 
** for tho introduction n system of 
Paper C urrency.”

Tho Council adjourned a t 4 o’clock 
0I) the M otion of tho Coinnmuder-in-
Cliief.

Saturday, J u ly  28, 18G0.

PttESEJIT :

The Hon'blo tho Cliiof Justieo, Vice-Preiident.

Hoti’lilo Sir H. B. K. j A. Soonco, Esq.,
Kruro, and

H.H. llwingtun, Esq. ; Hon’blo Sir M. L. 
H. I'oibcd, L (1., | Wells.

incom e t a x  a n d  e m ig r a t io n  to
NATAU

T h r  V IC E -P R E S ID E N T  ro a d  
M essages, in fo rm in g  th o  L e g is la tiv e

Council tlm t the Governor G eneral had 
nssouted to  th e  Hill “  for im posing 
Duties on 1‘rolita Arising from Property, 
Professions, Trades, and Offices.”  and 
the Hill “ relating to  Em igration to  
the  British Colony of N atal.”

T ub V IC E -P B E S ID E N T  regretted  
to s ta te  th a t Mr. Wilson was prevented 
by indisposition from attending  tho  
M ee 'ing  of the Council to-day, and had 
requested him to postpono th e  motion 
(which stood in the Orders of tho Day) 
for the second reading of tho Hill “  to 
provido for a  Government Paper C ur­
rency”  until next Saturday. T here 
n o t being tho  quorum required by law 
for a M eeting of th e  Council for the 
purpose o f m aking laws, tho Meeting 
could no t proceed w ith tho other 
O rders o fth e  Day, and must, therefore, 
bo adjournod un til Saturday u* x t, un- , 
less otherw ise ex- rosi-ly appointed.
I t  hcing con-idered desirable, however, 
th a t th e  consideration of tho  Bill “ to  
eonso'iilato and am end the law relating 
to  Stam p Duties” should be resumed 
on Monday or Tuesday evening next, 
he (tho  V ice-President) would suggest 
th a t next Tuesday evening, a t half |>ast 
8 o’clock, would be th e  more convenient 
tim e for S ir M ordaunt W ells and liitn- 
self to attend.

The Council accordingly adjourned a t 
half past 11 o’clock to n ex t Tuesday 
evening, at half past 5 o’clock, on tho 
Motion of S ir lia rtle  Jj’rero.

Tuesday Evening, J u ly  31, 1860. 

P r e s e n t  :

Tho Hon’blc the Cliicf JtiHlico, Vice-l'iesident, 
in llio Choir.

rfon’Ua Sir IJ. U.K.
Erero,

Ut. Ikm'blc J. Wilson, 
II. B. Harington,

II. Forbes, Esq.,
A. Sconce, E ,ij., 

and
H'on'ble Sir M. L. 

Wells.

RECOVERY OP RENTS.

T ub C L E R K  presen ted  to  tho 
Council a  P etition  from Baneemadhub 
M ittor, N ative In h ab itan t o f Goa- 
tulleo, in  / i l la h  N uddea, in  th e  P ro ­
vince of Bengal, relative to  a  modifi­
cation of Sections X X I 11 and X X X  
of A ct X  o f 1859 (to  am end tho law
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relating to (lie recovery of K ents in 
the  Presidency of F o rt W illiam  in 
B engal).

M b. IIA  K IN G T O N  moved tlm t 
the above P etition  be prin ted .

Agreed to.

STAMP DUTIES.

T he  C L E E K  reported  to th e  Coun­
cil th a t lie had received from tho 
Hom e D epartm ent communications 
from th e  G overnm ents of Bengal and 
th e  N orth -W estern  Provinces relative 
to  tho repeal o f Section X X X V II  
A ct X  of 1850 by tho Bill “  to  conso­
lidate and am end th e  law rela ting  to 
Stam p D uties.”

MOffUSSIL MUNICIPAL LAW.

T i ie  C L E R K  also reported  th a t 
lie had received a com m unication from 
th e  G overnm ent of Bom bay relative 
to  an am endm ent of A ct X X V I of 
1850 (to  enable M unicipal im prove­
ments to  be made in Towns.)

S ih B A R TL E  FR IfittE  moved th a t 
the  ab o 'e  com munication be printed.

A greed to.

W RECK ED  BOATS.

M b . S C O N C E  postponed, till nex t 
S aturday, th e  m otion (w hich stood 
in th e  O rders of tlio D ay) for the  
lirst reading o f a B ill for th e  preserva­
tion of property recovered from w reck­
ed boats.

KAILWAYS.

M b . F O R B E S , in moving t'>e first 
reading of a  Hill “ to  am end Act 
X V I I I  o f 1854 (re lating  to  Kail ways 
in In d ia),” said th a t th is was a short 
Bill, and it  required  tlia t very little  
should bo said on tho occasion of its 
introduction.

The Council were aware th a t A ct 
X V I 11 of 1851 was the law th a t  re­
gulated Kail ways in India, protecting 
tho Kaihvay Companies from fraud, 
and the ir property  from in jury , and 
pro tecting  th e  public from tlio effects 
o f carelessness,m isconduct, and neglect. 
Tho law had generally  beon found 
fully  effectual for tho purposes for 
which it was passed, and tlio only p a rt

which he believed had ever been con­
sidered to need am endm ent, was tV' 
p art to  which tlw  Hill he was now to 
introduce referred, and to which 
would now request the atten tion  of t‘l0 
Council.

Section X X V II  of th e  Act provide* 
th a t

“ Any Officor or servant o f such R a il* ^  
Company, who shall be in a stato of iiitoxicfv- 
tion whilst actually employed upon the I'? 
way, or any of the workw connected thcrC'V* ' 
in the discharge of nny duty, and any 1( (,iy 
or servant of Hueh Company, who ncglig*-.” J 
shall omit to perform his duty, or shall P 
the same in au improper manner, s*l! . 
rinblo to a  fine not exceeding fifty Kupc® ' 
and if  tho duty in any of the cases n> 1 
Section above mentioned be such that 
omission or negligent performance 4 . r By 
would bo likely to endanger tlio safety "'J  
person trivvolling or being upon such "

L'llt,
not

such Officer or servant shall, on c.ouV lt 
beforo a magistrate, be liable to imprisoning* 
with or w ithout hard labor, for a term " 
exceeding one year, or to line, or to both.

By A ct X V I I I  of 18.59, however, J  
was provided th a t offences deeli11  ̂
by any A ct to  be punishable 
M agistrate  should, if  com mitted by 
European in  th e  Mofussil, or by * 
person w ithin tho limits o f the SuplC 
Court, be punishable by that 
except in cases in  which jurisdic 
was exprcsely given to  a Jud tiio  o 
Peace, and this, under tlio
A ct, was confined to  cases in  whid*^,t 
offender was liable to lino only, so
a t present, i f  a European was eon* 
ed, all offences for which a 
of im prisonm ent was c a lle d  h>r ' 0
be sen t for trial beforo tho Sup
c °u r t.  ,  arose

Now tho inconvonience t |in . the 
from this necessity to  c o m m it g0 
Suprem o C ourt was very £rC® ,’,|;ir0
g rea t th a t i t  m ight a m o u n t  to a,1-.orer3
failure of justice, for as tho 8Uj|j00ii' 
from , and the w itnesses to, any UJ„rvniit 
duct on th e  p art of a Railway 8 t l(j 
m ust generally bo the passeng^1®' jjuiic/ 
tra in , whose stay  a t tho f ’r0 tH11* 
was of course very uncertain) . , ^  
before tho Supremo Cou*’t ,in' 
unsuccessful solely from t*10 jj. tl1<* 
o f wituossos who could not 
weeks or m onths th a t would 
between tho committal of the g 
lor trial and tho  next eusulD2
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In Madras there wore only lour Criini- 
llf|l Sessions in the year, and it was very 
tta,ay to uiulorstaiid how impossible it 
?"ght be for passengers by a liailwny 
0 remain at tlio Presidency lor two 

0r three months to give evidence at 
a future Sos sions as to the misconduct 
0 a ltaihvay servant.
L'U Was ProPose(l therefore by th is  

to amend tlie A ct so far as to 
ejve J  ustices of th e  Peace in the P re- 
t Ucy Towns power to  pass a sen- 
jtinco of six m onths’ im prisonm ent with
* °r, in a 'l cases in  which they  m ight 
ôt>si<ler th a t th a t  punishm ent would 

j eBuflicient, and in which they m ight 
!iyo reason to  believe th a t a failure 
Justice would result if  the case were 

to  tho Sessions, owing to  
t . ence any m aterial witness, 
ill r fv' nS to  them  tha extended ju ris -  
««°u  given by Section X X X  of tho 

«as’ a,1<* leavinS them  in  all other
c°rnn ‘t°  ^°^ow ^ 10 P1’*38011̂  âw an(  ̂

1'lie

. t
"of* A c t" X l iT  of 1850,

CGm • uiu jjiubuhi/ •
ttut to the Suprem e Court. 

p0 *° P°wors which it was now pro ­
per ^*vo llllt*el' ^ l0 ltailw uy Act 

o not i ow, and a reference to  Sec-

'v0n]"i°“ 'y oa^ (,(̂  ^I'c Town Police A ct, 
s'Uii] 8'10w that, under circum stances 
* ar to those whicli lie had referred

two iJustices m ight try  summ arily
i t

to>
a 'lv ,, --O -- ^
l)rob, „ r  which they m ight deem 
iu(); , 0 Would fail, i f  prosocuted by 
' ' " ' i i i o 'b o f o r e  tho Suprem e Court, 
'v'tUe , *10 depart ure of any m aterial
nit, "ess 1, 

°"t to
'y any vessel th a t miglit lie

Henteil >° Sa'  ̂ fro |n tho Port, and miglit 
'"d it f l>’ 011 c°nviction, to imprison-

Alorp1.,0110 .Vcar> vvitl‘ 1"bor- 
i’eQ 0j. t ‘,«.n ouo ease had lately occur- 

a l,.. ,tlll‘[ls being d riv n i by men
HtUto of intoxication, and the safety

m entand  other persons in respect offine8 
and contributions levied, and acta done 
by them during the late disturbances,” 
bo read a th ird  tim e and passed.

Tho M otion was carried, nnd the Bill 
read a th ird  time.

T R A N S P O R T A T IO N  OF CONVICTS.

M u. 1 IA R IN G T O N  moved th a t the 
Bill “ rela ting  to  the transportation  of 
Convicts” be read a th ird  tnno and

* T he motion was carried, and tho Bill 
read a th ird  time.

STAMP DU TIES.

Tho O rder o f the D a y  being read for 
tho th ird  reading of th e  Bill to  con­
solidate and amend tho law relating to 
Stamp D uties” —

Mu. W IL S O N  moved tha t the 
Bill be re-comm itted to a Com m ittee of 
the whole Council for tho P»rP‘*“  
of considering proposed am endm ents

th<Section V  (which prescribed how 
receip t stnuips were to  be denoted) was
p issed after a verbal am endm ent and
th e  addition of the following words

by n» order to *» «>«
uso a Portage S t a m P - l ^  V()r for
S  r i i a S n u  S tU l .  i* r e t i r e d  by thi.

Act.”

. A verbal am endm ent was made in 

An amendment was
Section VL ........... . mado irl Section

:i|i V. imperatively called for such 
Ionco ° f  ^ ie Legislature aa 

tf‘d 3o l)revent any man who commit- 
,|,eiit nuofl’i nee escaping punish-
'va i ta r?lu tl'u inability of witneses to 

lii'hl 0n^ tiiuo before a trial could

,l'u\0 V.' rem arks ho b eg g ed  to  
'l'lle jj1’,.*'*10 ^ i*l bo read a lirst tim e. 

Wits read a first tim e.

^  in d e m n it y .

^ill k ^ .^ l i lN O T O N  m oved  th a t tho
0 ‘m lem nify  O fficers o f  G o v eru -

Y II Ton the motion of the Chair- 
X l l  (on u*« wl,ich was to  pre-
ma,l )^ tll°ls instrum ents, or w ritings, ,
vent deeds, [n - , j- n being

8riou-received m tv ^ frf)m bem „
already provide , q{ J m lie e  or
acted upon m ll,v„
by any ^ ^ ^ ^ . ^ p a s s e d  a fte r verbal

i Qtniiuw slirtll w rite on the 
« Kvcry von*lcr 0 J  . e s 0f t;ach Stump 

bark («t the ( cevt  SUu»|m used for He-
wliii b be iw "" j, f- KXC1.UH5.N , Drafts or 

v for I***15 lt. . . , , i  ifisue,C ^ f b r m o u e y . t b e d u t ,  u f  —ce 
othor
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namo of the person to wliOm it is issued, and 
his o w l  ordinary signature, on pain of a  fine 
not exceeding ono hundred Rupeos.”

M n. "W ILSON proposed several 
am endm ents, which wore carried, and 
which made the Section run  as follows, 
th e  -words in  italics being those 
om itted  or in se rted  :—

“ Every vendor of Stamps shall write on 
some couL'eniunt vart of each v tump which ho 
issues, except .Stamps used for Receipts or for 
Dills of lCxchnnge, I ’romisson/ Notes, D rafts, 
or other Orders for money, Bankers' Agree­
ments fo r  loans, or Bills o f  Lading, tho date of 
issue, &o.”

Section X X X I I  was passed afte r a 
trifling am endm ent in the 1st Clause.

V erbal am endm ents were made in 
Sect ions X X X V  and X X X V I.

Section X l /U  was passed afte r th e  
substitu tion of “ 1st of 0  to b e r” for 
“ 1st of Septem ber,” as tho date o f 
conimencem- n t of the  Act.

Arerbal am endments were m ade 111 
the  heading o f Schedule A, and in  
A rticles 1., 12, 13, and 17.

A rticle 10 related to  Conveyances.
A fter a verbal am endm ent—
M r . \Vr H iSO N  moved th e  in tro ­

duction of the following now Clause in 
the article :— '

f T h e  w m p  S t u m p  a s f o r a
C onvrynnreg when fin*} C onveyance when tlio 

commlcration is an annuity i  purchase money iscriual 
£  to ten ti 11100 the tinimity ”

A greed to.
T he C H A IR M A N  moved the  

introduction o f the follow ing new 
ClaU'O after tho above :—

"  C o nv e ya nc e s  of  a ny 1 
ki nd  w h a t e v e r  not o t h e r - 1  Th e  s a m e  d u t y u» w oul d bo 
wiw* c h a rg e d ,i f t i n *  v a lu e  of  c h a rg e d  it a co ns id e ra ti o n  
t h e  p ro pe rt y  c o n v e y e d ,  o r o f  v in m on ey equul  to micli 
t h e  c o na id e r a t i n n  for  th e f  v a lu e  w e r e  e x p re s a e d  in 
c o n v f i  nn c r  be Ntateri, o r  up J tho C o i n  rvime»- hk the 
p en r  o n  t h e  face  o f  tho { c o n s id e r a t i o n  there of.  
cunve y.t nce .  /

“  I f  no value uppear o n l . . . ff » llllt}r- .» 
the face o f tho C onveyance. I * l,ty  ' ' “ I’1'™

Agroed to
V erbal am endm ents were made itt 

A rticles 21, 23, nnd 25.
A rticle 27 provided as follows :—

"  F.xchanfif*,—Any deed 
or Instrument w here­
by any m il property ahull 
in: con veyer or surrendered 
ft* rxchunge for other pro- 
l»f rt y—

It n o in m  nf m onrt jihall J ..___ _ ...,
be  pai»' o r  agreed to hr  piiri J  Huprr*. Aum ts.
for  equa li t)  o f rKitiaiiKP. >

( A Slump "f *»!"«
I ing by r ig h t  Rupee*

l .  a n y  . « m  or  . o o n .y  he 
imul or  nu reeJ  to lie l>«nt-{ , ,  * ,.0n»iilcri \t ion i» " I " 0] 
for t q u u l l ly  of  gxc lmngf.  I , um  i(1 „ r „ r « « J

I to lie Imiil for e q m l i t f  
^ exch an ge.”  w

T iie  C H A IR M A N  p r o p o s e d  

am endm ents, which wero sever’j 1 
carried, anil which made tho Artid® 
run  us follows :—

«

u Exchatyjes.—Anvdeed-% 
or  insti  umenr  w h e re b y  « n y ^ T . «f»m ,ia s  for Co»*
real  p ro per ly  shrill be con > 11 f  n® Ip 
veyed  o r  s u r r e n d e re d  in V ' e y a n c c s .  
exc h an g e  for rea l  p roper ty  J

A verbal am endm ent was made 111 
A rticle  33

A rticle 31 rela ted  to  letters ° 
powers of A tto rn ey  no t provided t° 
in Schedule B. .

T he  C H A I R M A N  moved the t»‘ 
troduction  of tho  following ClaU 
beforo the N oto : —

‘ ' W a r r a n t  o f  Attorney") 
to conlcuN ju d g m en t ,  or 
C o g n o v i t ,  u n l e s s  t t ikcu as
co ll a te ra l  aecur i ty  for thP j .  for 1
p .iy mea t «f  any  sum o f  > The  namci 
m o n ey  se c u r e d  by an o th e r  | Bond, 
i n s t r u m e n t ,  s t a m p e d  \v itii j 
an m l valorem  a ta m p  u n d e r  | 
t il ls  Ai t  . .  J

If given ;** sneh co lla tr ral  )  
secu r ity  an above  n ie i i t i m  v» Kupees . '  eii 1

Tfll )■m v»

Agreed to.
M b . W IL S O N  moved tho

duetion o f  the follow ing now 
alter article 3G

“ Kf. ronvevance of inort * Thfi S,a'nP ((,r
Roi’cil piop.Tly . i A»*i«n""' Jininp n’

Release  nf  a n  equi ty  o f f  Th e  aanie »  ,, 
r ed em p ti o n  . .  5 Conve >««“ ■«*•

Agreed to.
A trifling ainondm ent w a s11111 

A rticle 40. | |0\V>,1!*
A rticle  47 contained the to 

ex em p tio n :—

“ Wills, testaments, nnd the 
with doeds merely dednrntory " 
otherwise, pursuant, to any provi 
meut, deed, or will.”

M n. W IL S O N  proposed ^
monts, which were severally cl,r 
which made the A rticle run n^uted 1,1 
th e  am endm ents being P1 
italics : — ,,,

. , tog*’1'1,.
“ Wills, tostflments, nnd i ‘1 ’t8t i’i' ‘‘{t

with deeds mertdy dcclnrntnry 0 
pvintmcnl or apportioniiient o*

a>
(it



913 The M i a n [A.CQU8T 4, I8G0.] Penal Code. 914

(ticvtioa o f  power» or pnnmnnt to any previ­
ous settlement, deed, or will.”

Mr . ‘W IL S O N ’ m ved th o  in tro ­
duction of tlio follow ing exem ption 
to the saute A rtic le  :—

" Deeds for securing gifts or dispositions 
fcode by previous gettloments, deeds, or wills.”

Agreed to.
A verbal am endm en t w as made in  

^6 heading o f S chedule B .
Article 5 con taiued  th e  following 

General E xem ption

" Petitions or applications presented to any 
Moousitf’g Court, in relation to any suit or case 
Man amount or valno less than fifty Rupees.”

Ma. SCO N CE moved the  addition 
the following words to th e  above

11 Or to a Colloctor or Deputy Collector in 
RlMiou to any suit or case o f the mine autouut 
0ruluc tried under Act X  of 1869.”

Agreed to.
, The Couucil hav ing  resum ed its  

sitting tho Bill w as rep o rted .
Mu. W IL S O N  th e n  m oved th a t  

‘to Bill bo road  a  th ird  tiu ie aud 
Pawed.

The Motion was carried, aud the 
“ ill read a th ird  time.

Mb. SCO N CE moved th a t M r. 
J*ilnon be requested to take  the B ill 
*® the G overnor-G eneral for his 
*s«n t.

Agreed to.

IN D E M N IT Y .

Mr. IIA .U IN G T O N  m oved th a t  Sir 
jV tle  F reru bo req u ested  to  ta k e  tho  
” '11 “ to indem nify O llieers o f  Go- 

ami o th e r  persons in respect 
°* liues and co n trib u tio n s  levied, au d  
®«ts done by them  d u rin g  th e  la te  
disturbances”  to  th e  U ovoruor-G ene- 
tftl lor his assen t.

Agreed to.

t r a n s p o r t a t io n  ok  c o n v ic t s .

Mu. H A H IN G T O N  moved th a t  S ir 
jtortlt* F re re  be req u e sted  to  ta k e  th e  
«ill “ rela ting  to th e  T ra n sp o r ta t io n

of Convicts”  to the Governor-Gene' 
m l for his assent.

Agreed t».
T he Council adjourned a t  half past 

8 o’clock (on the M otion of Sir Bar­
ilo  1*’cere), td l Saturday, th e  4th of 
A ugust.

Saturday, August 4, I860. 

P u e s e n t  :

The Hon’ble the Chief Justice, Vice-President, 
in the Clmir.

His Excellency the I H. Forbes, Esq.,
A. Sconce, Esq., 

and
Ilon’blc Sir M. L.

Wells.

Commnnilcr-in-Chief, 
Ilon’ble Sir H. B. K.

Prero,
H. B. Harington, Esq.,

INDEMNITY, THANSPORTATION OF
CONVICTS, AND ST AMI* DUTIES.

Tub VICE-PRESIDENT road 
Messages, informing the Legislative 
Cou .cil th a t tlio Governor-General 
ha 1 assented to  tho Bill “ to  im loiuiity 
OlBcers o f G overnm ent and other per- 
a -us in  lespect o f fines au I contribu­
tions levied, and acts done by them 
d u rin g  th e  la te  disturbances”  ; tho 
Bid “ (d a tin g  to  th e  T ransportation 
of C o n v ic ts" ; and  th e  Bill “ to  con- 
solid te  aud amend th e  law relating 
to  S tam p D u tie s ”

M ASTERS AND SERVANTS.

T h e  CLU U K  presented to the 
C utK'il n P etition  from the Calcutta 
T rades Association, on the subject', of 
a law regarding M asters and Servants.

Mit. SCONC12 moved th a t the above 
P etitio n  be printed.

A greed to.

PENAL CODE.

T h e  C L E R K  reported to  the  Coun­
cil i hut he had received a communi­
cation  from th e  Bombay O ovem m ent, 
regard ing  th e  case of a  Frenchm an, 
who was charged « ith having obtained 
money and goods from a Tradesm an in 
Poonah under false pretences, b u t 
who was obliged to be disclinrged 
owing to  th e  defective s ta te  of tlio law.


